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contempt application Mo, 35 of 1992

18.14,1992.

Hon'ple Mr, Justice U.C.Srivastava,Ve

tion'ole tr, K. Jbay,a, Member (&)

+his application Las been
disposed of on 18.9.1992. rhereafter, the
applicant has moﬁed an application for
impléﬁing Union Bupnlic uervice Commission
wnich is responsiole for holding the L.P.C.
BXRTEER as party to the apolication. rhis /
can not be done at ci.is stagve, if the apglic;/‘
hzs any grievanée, th=2 applicant may move a -
senarate application. ReEdrdinzniyx, the

aryiicution is misconceived and accordingly.,
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